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MR. SPEAKER : The hon. Mcmber made
certain allegations against

SHRI DHIRESWAR KALITA rose.

MR. SPEAKER: Mr, Kalita, kindly sit
down.

SHRI DHIRESWAR KALITA (Gauhati) :
Are you going to give a ruling ?

MR. SPEAKER : No, mno. I am not going
to give a ruling. What do you want? Iam
going to r.m'lke observations. Are you satis-
fied,

The hon member made certain allegations
in which he mentioned the name of Mr, Morar-
Jji Desai, I cannot give any ruling or cannot
comment on it unless the Member who made
the allegations comes out with his own com-
ments. This will b+ conveyed to him and
whatever be his comments, it will come before
the House. (Interruptions)

SHRI P. G. SEN (Purnea): What about
my privilege motion ?
MR. SPEAKER : No, please. I have not

held it in order.
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MR. SPEAKER : I have not got the infor-
mation from the Minister as yet. Have you
got the copy from the Minister ? I will think
over it now.
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DR. RAM SUBHAG SINGH: Somecthing
has been published which we did not carefully
follow. The statement of Choudhary Randhir
Singh that four members of all the parties. ...
(Interruptions) and this is absolutely incorrect.

MR. SPEAKER : Ihave asked the paper
to-day.

12.28 hrs.

RE: QUESTION OF FRIVILEGE

SHRI S. K. SAMBANDHAN (Tiruttani) :
Sir, I want this to be referred to the Privileges
Committee only. There is no need to get the
information from any quarter. Even the State
Minister of Industries thinks that he is the
only jurist in the world.

MR. SPEAKER : I want to hear the other
side also. I am going to meet the leaders this
evening and we will consider everything,

SHRI S. K. SAMBANDHAN : Do you
want any further proof than this ?

SOME HON. MEMBERS: Shame, shame,

SHRI S. K. SAMBANDHAN: I have
got a report from the doctor. ... (Interruptions)
multiple injuries. . . . (Inferruptions).

MR. SPEAKER : This is not the way of
putting it. Kindly sit down.

SHRI S. K. SAMBANDHAN: I want
this to be referred to the Privileges Committee
only. I do not want the Police officers to be
summoned to the bar of the House.

MR, SPEAKER : Let this House be clear
about one thing,

SHRI M. L. SONDHI rose.

MR. SPEAKER: Mr. Sondhi, I am on
my legs.
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Kindly hear him, Sir. Let us hear him, Why

should you not give him a chance ?

. MR. SPEAKER{ T am not going to give
it

SHRI M. L. SONDHI : Why, Sir?

MR. SPEAKER : Why don’t you please sit
down ? (Interruptions)

SHRI M. L.SONDHI : No matter can be
raised in the Parliament, Sir ? What is this,
Sir,? The Speaker is not to brow beat the
Members. Can’t we raise any issue in this
Parliament I wrote to you but T got no reply.

MR. SPEAKER : Why don’t you please
sit down ?

SHRI M. L. SONDHI : A most insulting
letter written by your Secretariat. What is
this ? Why should not a Member be heard ?
He has every right to be heard. Even Voltaire
said, ‘I disagree with what you say. But I shall
defend to death your right to say it.’

MR. SPEAKER : Please sit down.

He met me yesterday. He gave a version.
After all don’t make this House as a forum for
everything that happens outside. (Interruptions)
I am not going to allow it to-day.

st wacaw g (feeh mae)
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SHRI 5. K. SAMBANDHAN : I explained
to you. I was sitting.. .. (Interruptions)

MR. SPEAKER: In this House we are
already seized of one case. In that case this
House came out with their own judgment with-
out reference to Privileges Committee or any
other thing. So much has appeared in the
Press and so many comments on it have
appeared. I have received a number of letters,
The only question is whether anything happens
to a Member of Parliament or any legislator .
when he i in the discharge of his duties and

AGRAHAYANA 11, 1892 (S4K4)

Re. Question of Privilege 378

he is obstructed from coming to the House or
2 Committec of the House. If anything hap-
pens to any legislator outside, the leaders of the
groups and the Committee will have to decide
whether a Member of Parliament or a legisla=
tor is to be treated above the ordinary citizens
as a special case, in respect of anything that
happens anywhere in the world. ...

SHRI M. L. SONDHI : You are applying
double standards. The other day, Shri Atal
Bihari Vajpayee opposed it, and yet you
allowed it, but today you are not allowing this.

MR. SPEAKER : I shall have to name
Shri M. L. Sondhi....

SHRI M. L. SONDHI: You can do any-
thing ; I shall speak for the rights of the people.
You do not allow people to speak and you are
curbing democracy....

SHRI 8. K. SAMBANDHAN : This hap-
pend on my way to Parliament,

MR. SPEAKER : If Shri M. L. Sondhi
persists, I shall have to perform a very unplea-
sant duty....

SHRI M. L. SONDHI : I shall have also
to do something ; I shall go on a hunger-strike
in front of your house from tomorrow, so that
people can make their own judgment. ...

SHRI S. K. SAMBANDHAN: This happen-
ed only on my return journey, on my way to
Parliament.

MR. SPEAKER : I have tgld him already
that we have to discuss certain matters in the
meeting called for during this afternoon, of all
the leaders. I shall placethe viewpoint as to
how we are to take up such cases in future. If
in one case we decide anything. ...

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : We are not going to decide any-
thing now. But you may kindly allow him to
make a statement before giving your culing ;
we can ask Shri S, K. Sambandhan to state
what happened and how the police behaved,
50 that the leaders of the groups can discuss
this matter. There isno harm in listeniog to
Shri S. K. Sambandhan. It is a question of
fact. We can listen to him on a point of fact.
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DR. RAM SUBHAG SINGH (Buxar):
You can give him just two meinutes, (Interrup-
tions)

MR. SPEAKER : I had explained every-
thing to the hon. Member. He should wait
till T get....

SHRI LOBO PRABHU (Udipi) : Let him
make his submission.

ot tfg v (@) : aegw W,
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SHRI PILOO MODY (Godhra): If you
will permit me to make a submission, every day,
we have alot of noise in the House and this
noise is primarily created because we do not
follow certain established principles. Here is a
Member who has been offended against, and
he wants to make a statement. If he is stopped
from making a statement, then we get a lot of
noise which goes tosuch a point that some-
thing like what happened on the last occa-
sion happens, and we go and do some
thing that is patently wrong. Therefore, I sug-
gest that you may allow the hon. Member to
make a statement.

I would also like to urge Government that
when a matter affecting the privileges ofa
Member of the House comes up on the floor of
the House, they should not hesitate and dilly-
dally with the matter, but should come for-
ward immediately and say that the matter
should be referred to the Privileges Committee.
‘Then, we would not have all this croas-talk
and counter-talk, and Shri M. L. Sondhi
getting agitated and all manner of things happe-
ning. So, I recommend to you to allow him
to make his submission. (Inerruptions)

MR. SPEAKER : If things are to be decid-
ed by shouting, then the Chair is helpless.

SHRI 5. K. SAMBANDHAN: Let me
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explain what happened. I was returning to
Parliament afier my interim trip. This also
must be taken note of. .I went to my usual
place of residence on an interim trip. On my
way back, I had some other responsibility also,
and I bad to carry it out as the president of an
apex society which is the biggest co-operative
society in India. I summoned a mecting;
whether I have got the right or not to do so is
a matter which anybody can question in a
court of law. I summoned a general body
meeting and issued notices about the general
body meeting being convened just at my place
of stay in a guest-house of the socicty belonging
to the co-operative society, in regard to which
the general body members bave got the right,
and Government do not have any right. That
guest-house has been locked in my absence and
sealed. That kind of thing has never happened
in any democratic country in the world ; it can
happen only in a country where there Is jungle
law, that is, a guest-house being locked by an
executive officer under instructions from a
government. So, we decided, a few people, to
convene the meeting in the board meeting hall
in which I was there from three O’clock on
28th evening. Members were coming. Some
other visitors Yere coming, including a foreign
visitor, to whom I gave an appointment in
that particular hall,

The members had no other place to go and
spend the night, So I asked them to stay there
itself. As members, they have got that right.
As President,—even if I am not President
according to Government, I am a Director of
that Society as Director of that Socicty, I have
got every right to stay in that hall.

So we were staying there peacefully discus-
sing things, what to do tomorrow, Then the
police official came. I explained it to him;
I gave him a copy of the bye-laws which
says : ‘The President shall have overall power
on all the affairs of the Society’. I gave him a
copy of the Co-operative - Societies Act of
Tamil Nadu. Ialso gave him a copy of the
judgment of the Supreme Court which said
that even an illegal occupation by anybody
cannot be vacated with the use of force without
a court order. So I wanted them, if at all they

* had a case, togo tothe courtof law and get
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an order so that we would go. He did not
agree. Then the officer abused me using so
many words. Of course, I took the privilege
of saying that I amalso an MP. He said:
‘What if you are an MP ? That is all in Delhi’
and this and that, s0 many things (Interruption).

Lastly, I asked the police officer : ‘Give it
in writing as to why we should get out of this
place.” He refused to give it. Once he refused
to give it, I said, ‘We will not vacate this
room’, So he ordered his people to lathi-
charge all the people including the peon who
was on duty, who had the key and whose
responsibility it was to close and lock the door
and seal it and keep the key till the next day,
till he handed it to somebody else. Even that
peon was lathi.charged. My son who had
come there to ask whether he could bring food
for me was beaten. All the other visitors were
beaten. There are eye-witnesses to what hap-
pened. I have gota copy of the documents.
I can poroduce them before you or before the
Committee of Privileges on any day under any
circumstances.

I was dragged from my seat all along and
pushed into the jeep. In the process of being
pushed into the jeep, I sustained all these
injuries. They are only on my leftleg. Also
there was so much swelling in the hands and
in the body. All these have been recorded
in the General Hospital by the doctor (Inferrup-
tions).

After going to the police station, I asked
bim, “What next ?* He said: ‘Sign the bond and
go'. Asit was paining so much, T was agree-
able to sign a bond and immediately go. I
signed it immediatcly and asked whether I
could go. He said ‘Wait’, I was waiting and
waiting and waiting. He was telephoning all
his bosses including, I hope, the Minister, the
Inspector and the Asistant Commissioner
who were in charge of all these things. From
bebind, they were talking. I asked him:
‘Either you take me to the Hospital or I will
go mysclf there’, to ncither of which he was
agreeable. Halfan hour passed. Then at about
8.45 or 9 0’clock, he said I could go. I went
straight to the hospital and admitted myself
as an out-patient, The doctor wanted to admit
me as an in-patient. Since I had other respon-
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sibilities of convening a general body meeting
the next day, I did not agree to be an in-
patient. I spent about 1} hours there. They
suspected serious injuries including a fracture
of bones. They took Xerays and other things.
Fortunately, there was no fracture but only
the swellings and other things.

This is what has happened, This is during
the discharge of my duty. I was simply sitting
there. OF course, I did not go and offer satya-
graha or gherao or any such thing. We were
sitting in an institution of which we are the
members. Whether they agree whether I am
Director or President, whatever it is, nobody
has got a right except the members of the
Society to enter there. But on a cumplaint by
an executive officer beihg paid by that Sodety,
the police has done all these things. I asked
hith ‘What right have they got to make a
complaint against the members or against a
Director or against the President ?’, to which
the police officer did not reply. Iasked him,
‘At least give it in writing so that peacefully
we can goand takeit to the court—to which
also he did not agree.

They have done 3o much against me. This
must be referred to the Committee of Privile-
ges. I'would only request the House to agree
todo so that the Committee can go into it in
detail and see that some justice is done to
members like me.

SHRI HEM BARUA (Mangaldai): This
is a simple request for reference to the Privileges
Committee. We can agree.

SHRI J. B. KRIPALANI (Guna): This is
not a question of an MP but of any citizen ; if
any citizen is treated like that, we have to take
note of it, apart from the consideration of
whether he is an MP or not. Can these arbi-
trary things be tolerated and not be raised in
this House ?

SHRI SEZHIYAN (Kumbakonam): I
agree with what Acharya Kripalani has said,
Any citizen of India should be treated well.
If three is any complaint, the due process of
law should take its course, and in this case I
understand that a case has been registered
and a complaint has also been given. He
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claims that he continues to be the President,
but it appears that the Board of Directors have
passed a motion of no confidence against him.
I am not going into the merits of the case.
This House and the Privileges Committee
should concern themselves with the question
whether a Member of Parliament, in the
discharge of his functions, has been obstructed.
Then, it becomes a matter of privilege.

As Acharyaji has said, even an ordinary
citizen should not be maltreated or manhand-
led by the police, and if that has been done,
1 will be one with him that the police should
be taken to task. Therefore, there are two
sides of the case, and the court is seized of
the matter.

AN HON. MEMBER : The court will not
deal with the privileges of the Member.

SHRI SEZHIYAN : Therefore, allthat we
are concerned with is the privilege of the
House, not that he received injuries. As he
‘himself concedes, that is a matter to be decided
by the court. A case has been registered, a
complaint has been preferred.

SHRI S, K. SAMBANDHAN : I have stated
in my letter to you that the Police officers have
deliberately given false information to the
House.

SHRI SEZHIYAN : 1am not saying any-
thing against him. If he feels that the police
has acted in an illegal way, that the Board of
Directors have acted in an illegal way, T am
not holding a brief for any bedy,. ...

SHRI S.K. SAMBANDHAN : That will
take seven years, because we have got a Law
Minister who says about everything that he
has telephoned the Judge, that he has tele-
phoned to the police. That is how he behaves.
How can you expect justice ?

SHRI SEZHIYAN: My pointis that if
there isa prima fasie case, if you are satisfied,
if the Housc is satisfied, that the privileges of
Member are involved, the matter can be referred
to the Privileges Committee, but he himself
has stated that he went there as the President
of the organisation, If he has been obstructed
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in performing his duties as a Member of Parlia-
ment, I have no objection. A full enquiry can
take place, a judicial eaquiry can take place,
Lam not shiclding anybody. (Iaterruption)

SHRI RABI RAY : If he had been in your
party, you would have defended him.
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SHRT HEM BARUA: What is the harm
if the matter is referred to the Privileges Come
mittee, I do not understand.

SHRI S. M. BANERJEE (Kanpur): You
have the powers, under the rules, to refer any
matter to the privileges Committee without
referring it to the House.

MR. SPEAKER
it is a fit case.

I have to judge whether

SHRI §. M. BANERJEE: So, that ques-
tion is not disputed. The only point is your
observation that you have to seriously think
when an M.P. should be regard asan M.P.
and when as a citizen of this country. Unfor-
tunately, we havean all-India pass for five
years, and we do move about in the country
without knowing when we are actually MPs.
and when we are not.. I would only request
you to really discuss this matter with the
Members of all Opposition Parties so that we
should know our privileges. I am ome of those
who do not want that the MPs. should have
more privileges then the people. After all,
the people arc supreme, and not Parliament.
But I want this to be clearly defined. Other-
wise, we will be doing something thinking
that we are Members of Parliament, we will
be beaten and will come to this House, So, I
would request youto calld convention or
refer this matter to the Speakers’ conference
or any other conference which™ can possibly
take note of this,
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This case should be referred to the Privileges
Committee,

SHRI P. G. SEN (Purnca): Iriscona
point of privilege emanating from the remarks
of our hon. friend, Mr. Randhir Singh about
Members in the opposition. .

MR. SPEAKER : Asthe practice goes, I
have sent it to them and when it comes I shall
discuss it with the persons concerned and then
come out with my ruling. I shall give my
ruling later on.
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MR. SPEAKER : I cannot allow you now.

MR. M. L. SONDHI: T shall take only
half a minute about the call attention
motion on the pay-strike of the Central
Government employees. They had not drawn
their pay. You have drawn yours; I have
drawn mine ; the M.Ps. have drawn theirs.
The Prime Minister and other Minister, the
great people who adorn the Treasury Benches
and who claim to be modernisers are feudals
with a feudalistic outlook ; they had drawn
their salaries all right, while those who toil for
them twenty-four hours and workfor this
Government got nothing in return ; they have
suffered all sorts of indignities and work for this
Government. . . . (Interruptions).

MR. SPEAKER : You are holding every-
body to ransom.

SHRI M. L. SONDHI : While the Govern-
ment employces had not drawn their pay,
these people want to sabotage them ; they send
their spies among the Government employees

Re. Question of Privilege 386

to sabotage. I denounce this Government....
( Interruptions)

SHRI 5. M. BANERJEE : Let the Finance
Minister make a st it on the pay strike
of the 30th, This was a protest against inade-
quate interim relief. I support Mr. Sondhi.
This Government must make a statcment on
this.

MR.SPEAKER: He got up abruptly;
nothing is known to me.

SHRI M. L. SONDHI: There is a call
attention on the Table.

MR. SPEAKER : There are fifty call atten-
tion notices ; I can admit only one.

SHRI M. L. SONDHI: Nobody in the
Secretariat cares for them., There is a syste-
matic conspiracy inthe Secretariat against
the Government employees. If you will not do
us justice, where shall we go ?

MR. SPEAKER : There is no need for the
Chair at all, if this rule of the thumb goes

on.

SHRI M. L. SONDHI :
important than anything.

Justice is more

MR. SPEAKER : Cool down, in the morn-
ing.

Where do wereach in this matter about
Mr. Sambandham ? He met me yesterday and
on Sunday also at my residence and had again
brought this case to me. Iam faced with a
very peculiar situation. I have to determine
whether the motion is in order or not, whether
facts are such as relate to his position as an
M.P. in the discharge of his duties to the

House. . . . (Interruptions)

SHRI UMANATH (Pudukkottai) 3 He
said that when he told the police officer that
be was a Member of Parliament, the police
officer replied : Idonot care who you are;
itisin Delhi. It has gone on record. But
apart from other things, hereis a question
where a police officer treats this House with
utter contempt, and his statement is there.
On that issue also, it should be enquired into.
(Intarruption)
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MR. SPEAKER: Weshould not go one-
sided, whatever the position of any officer or
any police officer.  'We have recently come
acrots a similar case. Wego on condemning
people without giving 8 chance to them to
defend themselves because they cannot be
present in this House.

Secondly, I even asked him to come and I
told him yesterday that “if you want to come,
you can also come there and lay your case
before them.” But now he has laid the case
before the House. Ido not think we need
meeting in this Committee then. Now, Papers
to be laid on the Table.

SHRI TENNETI VISWANATHAM (Visa-
khapatnam): Sir, itis nota matter to be
disposed of in such a way. (Interruption)

SHRI S. K. SAMBANDHAN : Sir, T want
to say something. I want to explain.

MR. SPEAKER : Kindly sit down please.

 12.51 hrs.
PAPERS LAID ON THE TABLE

Review aND ANnUAL RePorT OF THE INDIAN
Rare EarTH LTD.

THE MINISTER OF STATE (SHRI-
MATI NANDINI SATPATHY) : Sir, on be-
half of Shrimati Indira Gandhi, I beg to lay
on the Table a copy each of the following
papers under sub-section (i) of section 619A
of the Companies Act, 1956 :

(1) Review by the Government on the
working of the Indian Rare Earths
Limited, Bombay, for the year
1969-70.

(2) Annual Report of the Indian Rare
Earths Limited, Bombay, for the
year 1969-70, along with the Audi-
ted Accounts and the comments of
the Comptroller and Auditor Gene-
ral thereon.

[Placed in Library. See No. LT—#441/70)
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StaTEMENT RecArDmG IMPACT oF Druos
(Prices ContmoL) Oroems on Prices or
Drucs

THE MINISTER OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(DR. TRIGUNA SEN): I beg to lay on the
Table a statement, under Direction 19 of the
Disections by the Speaker, in reply to Half
an-hour Discussion raised by Shri Kanwar Lal
Gupta on the 16th November, 1970, regarding
impact of Drugs (Prices Control) Order
on prices of drugs. [Placed in Library. See No.
LT—4422/70).

CerrrFep  Accounts o CoaL BoAmD UNDER
CoAL Mnves (CONSERVATION AND SAFETY) AcT,

1952 avp Notmrication unper Mmves amp
MmERALS (REGULATION AND DEVELOPMENTS)
Acr, 1957

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) I
beg to lay on the Table :—

(1) Acopy of the Certified Accounts
ofthe Coal Board for the year
1968-69 together with the Audit
Report thereon, under sub-section
(2) of section 12 of the Coal Mines
(Conservation and Safety) Act,
1952, [Placed in Library. See No.
LT—4443/70].

(2) A copy of Notification No. S. O.

* 3665 (Hindi and English versions)
published in Gazette of India dated
the 14th November, 1970, under
sub-section (1) of section 28 of the
Mines and Minerals (Regulation
and Development) Act, 1957,
[Placed in Library, See No, LT—
4444/70)

DEMANDS FOR SUPPLEMENTARY
GRANTS (RIALWAYS) 1970-71

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI M.
YUNUS SALEEM): On behalf of Shri
Gulzari Lal Nanda, I beg to present a state-



